403 Matters Under Rule 377
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(vii) Doordarshan facilities to Shahdol
district of Madhya Pradesh
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(viii) Termination of contract by Indian
Iron and Steel Co. entered into
with Damodar Cement Co.
for the purchase of slag.

SHR1 BASUDEB ACHARIA (Bankura) :
The unilateral termination of long-term
supply contract by Indian Iron and Steel
Company Ltd. poses a threat to the existence
of Damodar Cement, a CCl and Govern-
ment of West Bengal joint enterprise, for
which Industrial Development Bank of India
has made 17 crore rupees loan commitment.
It was in December 1980 that a deal was
finalised between WRBTDC and IISCO for
supply of entire slag penerated from latter’s
blast furnace at Burnpur. 1ISCO offered
land and transportation facilitics to the
WBIDC for setting up of granulation plant
and running it. The termination of contract
may lead to the closure of Damodar Cement,
resulting in heavy inve<tment losses for CCI
and West Bengal Government. The Com-
pany has already spent Rs. 2.5 crores and
placed order for machinery and equipment
to set up a large granulation plant at Burn-
pur and a cement plant in the district of
Purulia. An expenditure of Rs. 6 crores
has already been committed. 1 urge upon
the Government to look into the matter.

(ix) Setting up of a Thermal Power
Station at Valope or Dabhol
‘(Ratnagiri)

SHRI BAPUSAHEB PARULEKAR
(Ratnagiri) : Survey for establishment of
a thermal power station in Ratnagiri district
of Maharashtra has been completed and
report was submitted to the Government a
year back. It is rcported that two villages—
Valope in Chiplum Taluka and Dabhol in
Dapoli Taluka have been extensively survey-
ed in this connection. No further action has
yet been taken in connection with the reports
submitted to the Government.
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I would, therefore, request the Government
to take -the necessary action and take an
early decision for establishing the power
station either at Valope or at Dabhol and
commence the construction work.

(x) Demand for better service conditions
for certain categories of employees
in Post Offices
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MR. DEPUTY-SPEAKER : After three

years of service as an E.ID. employee, any
employee can sit for the Class IV exami-
nation,

SHRI HARIKESH BAHADUR (Gorakh-

pur) : But, Sir, herc they are facing a lot of
difficulty.
MR. DEPUTY-SPEAKER : All the

" Class 1V posts are rescrved for E.D. emp-
loyees. I know something about this.

SHR1 HARIKESII BAHADUR : Even
people who have been continuously working
for 12 to 13 years....

(Interruptions)

MR. DEPUTY-SPEAKER : They have
to pass an examination,

Genl. Dis.

SHRI HARIKESH BAHADUR : But
they have not been able to sit in the exami-
nation.

(Interruptions)

14.36 hrs.

RAILWAY BUDGET, 1984-85
GENERAL DISCUSSION—Contd.

MR. DEPUTY -SPEAKER : We now take
up General Discussion on Railway Budget
for 1984-85. Time allotted was 10 hours
and time already taken was 3 hours and 4

minutes. Now the time left is 6 hours 56
minutes. Now I call Shri J.S. Patil to
speak. His Party has been allotted 18
minutes and another Member from his
Party also has to speak onit. This is for
you? information.

Now Mr. J.S. Patil may speak.

st seAg mifew (s1or) 0 gqreTer

WEIed, FF ¥ 37 392 9T T4 W@ F
U3 39 AT & Arfedl F QrEFT 7Y A
AT A IT AAAT FY FITLGATT & 14 H qEY
F=eY avg & aar faar & 1 § I7 aa a1l #
IZYAT A1 F13AT | B Y BlET X Jg &
TS qTITY GAET JHATT & T4 FI FHifae
FIAT ¢ | AfFq gaR T afa A 705Uz
&qu &1 "reT fearar § 1 @afa safaw #gr
g f& gg 1 1 oF qeAr giar g afea e
gl qglam Jeed 9, a2 AN, A&
WT X $eed WY T g1 FIUAR
k@A § 1 Tl 70 FUT ®T F 91E &I
qrar W & qfzgar &) IwaT F FAH
{zarar &, ag a<) Faar Y a1d § 1 119 X491-
nifeqt fag gn & aad) § 398 g@ qoAr
freq T TH AIAT 17 ATAT § “IAIAT T
qrg ard)”’ I @I} FY awg Yamfear
AT LA IT @I 2 |

9 q9E TEGT FIG AT AATT G F
AT TG@HT 70 FAT F7 qIeT QG TG



